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Simplification of rules for attracting 
foreign  investment 

-1413. 
SHRI       T.       VENKATRAM REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government 
have asked the State Goveri -ments for 
simplification of rules and procedures 
for attracting more foreign investment; 

(b) if so,   the details thereof; and 
(c) the steps taken by the State 

Governments in this regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SMT. 
KRISHNA SAHI): (a) to (c) Yes, Sir. 
Right *n>m the announcement of the 
New Industrial Policy in July 1991, the 
Central Government has been requesting 
the States to simplify procedures and 
provide an investor-friendly environment 
for attracting both foreign and domestic 
investment. Additionally, this matter has 
also been taken up in various conferences 
and meetings with State Industries 
Ministers and senior officers. Pursuant to 
this, some States have already set-up 
Single Window Agencies for granting 
various approvals at the State level. 

In addition to this, the Central Gov-
ernment had set-up a Working Group to 
evolve strategies relating to investment 
promotions and had also constituted a 
Committee to suggest simplification of 
procedures of various approvals of 
industrial projects st the State level. The 
report of the latter committee has been 
recie-ved and its recommendations have 
been communicated to the State 
Governments for implementation. 

Allowances to Chief Executives for 
visit abroad 

1414. SHRI   S.    AUSTIN; 
SHRI V. RAJAN 
CHELLAPPA: 

Will  the  PRIME     MINISTER    be 
pleased t° state; 

 

(a) the details of the current scale of 
per diem and entertainment allowances 
admissible in foreign exchange for Chief 
Executives and other functionaries for 
their visits abroad; 

(b) whether Government propose to 
raise these allowances in view of the 
inflation in the foreign countries; 

(c) if so, the details thereof; and 

(cl) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SMT. 
KRISHNA SAHI): (a) The current scale 
of per diem allowance admissible to 
Chief Executives and other functionaries 
for their visits abroad is at a rate not 
exceeding US $ 500 and US % 358, 
respectively The entertainment allowance 
admissible to t^e Chief Executives and 
other functionaries per trip is US $ 5000 
and Us $ 2000, respectively. 

(b) to (d) The per diem allowoiuc has 
been revised recently. There is no 
proposal at present to increaw; the 
entertainment allowance as the amount 
admissible is considered adequate. The 
Companies are, however free to 
approach RBI with requests for 
additional amount for entertainment 
expenses which are examined on  merits. 

 



227     Written /4«swe« [RAJYA SABHA] to Question     228 
I    Development of industnaly ttacKwara 

districts 

1416- SHRI IQBAL SINGH: WW the 
PRIME MINISTER be pleased to state; 

(a) the numbers of districts of the 
country, particularly in Punjab, which 
have been declared as industrially  
backward  districts; 

(b) the details thereof, Distnet-Wise 
and State-wise; and 

<c) what is the financial assistance so far 
provided by Central Government far 
their industrial develop-at during the last 
three years arjd the amount spent out of 
it during  this period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY ,'SMT. 
KRISHNA SAHI); (a) and (b) A list 
showing Centrally declared backward 
districts State-wise is given in statement. 
(See befc v) However,  this list is 
presently under 

vision in the Deptt. of Revenue in the 
Ministry of Finance. The revised li;t as 
and when completed would ii    !aid on 
the Table of the House, 

(c) The Central Investment Sub 
sidy Scheme which was discontinu 
ed, we. f. 30.09.1988 worked on re. 
imbursement basis by Centr*; after 
disbuisement of subsidy j.o industrial 
units toy the State. Under this 
Scheme an amount of Rs. 1.53 crores 
was disbursed as spillover of claims 
from the Sta$e and has been reim 
bursed to the State in the iast 3 
years. 

Besides under  the     New    Growth 
Centre  Scheme     announced   in   1988 

under which State   of     Punjab    has 
toeen allotted 2 centres at    Bhatinda 

     and Pathankat.      The Central   assis- 
     tance   released so     far    under     this 

Scheme has been Rs. 7.00 crores arid 
Rs.   2.74 croreE  for     Bhatinda    and 

     Pathankot respectively. 


